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Order of The Tribunal

Heard Ld. Counsels for the applicant and
respondents.

The applicant is aggrieved because his pension has
not been revised in terms of the RBE
No.160/2008. As per this RBE circular, the applicant
is to get higher amount of pension and he
has submitted representation dated 07.03.2018
(Annexure-A/4) to Respondent No.2 in this regard,
which is pending as stated by the applicant's
counsel. Itis submitted that a direction be given to
the respondents for disposal of the
said representation.

Respondents' counsel submitted that he is not aware
of the fact that if any representation is pending.

In view of the above submissions of the Ld. Counsels
and the limited prayer made by the applicant for
consideration of the representation, the O.A. is
disposed of at this admission stage with a direction
to Respondent No.2/competent authority to consider
the representation dated 07.03.2018 (Annexure-
A/4) of the applicant if it is still pending as on date
and dispose of the said representation by passing a




speaking order as per the provisions of law taking
into account the RBE No0.160/2008 (Annexure-A/2),
copy of which be communicated to the applicant
within a period of two months from the date of
receipt of a copy of this order.

It is made clear that we have not expressed any
opinion on the merit of the case while passing this
order. The O.A. is disposed of accordingly. No
costs.

Applicant is at liberty to send the paper book with
a copy of this order to the Respondent Nos.2 to
4. Postal requisites, if filed with the Registry, be
returned to the applicant's counsel by the
Registry. Copy of this order be given to Ld. Counsels
for both the parties.

( SWARUP KUMAR MISHRA) ( GOKUL CHANDRA PATI)
MEMBER (J) MEMBER (A)
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